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PAPERS LAID ON THE TABLE

NoTiricaTions unpErR Beent WoORKERS
Funp Acr anp Imow ORe Mines amp
MANGANESE ORE MINgs LABOUR

WELrARE Crss AcT

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI

LARANG sAl): 1 beg to lay on the
Table;—

(1) A copy of the Beedi Workers
Welfere Fund Rules, 1978, -(Hindi
and English versions) published in
Notification, No. G.SR. 1232 in
Gozette of Indla dated the Tth
October, 1678 under sub-section n
of section 12 of the Beedi Workers
Pund Act, 1976. (Placed in Library,
See No. L1-2087/78.3

(2) A copy of the Iron Ore Mines
ﬂw{*ﬂ Manganese Ore Mines ‘: Labour
h&'?ffm Cets Rules, 1978' (Hindi and
Mliimh versiong) published in Noti-

ition No. G.SR. 1044 in Gazette

Rajya Sabhe

of India dated the 19th August, 1978,
under sub-section (4) of seclion 14
of the Iron Ore Mines and
Manganese Ore Mines Labour Wel=
fare Cess Act, 1976. '[Placed in
Library. Sec No. L.T-2988/78.)

+. MEVIEW ON AND ANNUAL REPORT ETC, OF
HinuusTAR TELEPRINTERS Lap, MADnAS
FOR 1877-78

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQO SAI): I beg to lay on the
Table 3 copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1056:—

(1) Review by the Government on
the working of the Hindustan Tels-
printers Limited, Madras, tfor the
Year 1B77-T8.

(2) Annual Report of the Hindus-
tan Teleprinteras Limited, Madras, for
the year 1977-78 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib=
rary. See No, 1LT-2989/78.]

13.02 hrs. . _
MESSAGE FROM RAJYA SABHA

SECRETARY, Sir, I have io report
the following message received from
the ' Secretary-Gencral of Rajya
‘Sabha:— N

“Iri‘gecordanee with the provisioas
- of rule 137 of the Rules. of Proce-
‘. dure and Conduct of Business in the

Rajya 8hbha,'I am directed to in=

forrh the Lok Sabha that the Rajva

Sabha, at {ts sittihg held on the Bth

December, 1978, agreed without any

amendment tp the Code of Criminal

Procedure (Amendment) Bill, 1978

which was passed by the Lok Sabha

at Its sitting. helg on the 28th

November, 1978.”



